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Bank of Maharashtra Officer Employee_sf )

(Discipline and Appeal ) Regulations, 1978{’
! .

In exercise of the powers conferred by saction 19 of the
Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970,
- (B of 1970), the Board of Directors of Bank of Maharashtra in consultation
with the Reserve Bank and with the previous sanction of the Central
- Government hereby makes the following regulations, namely —

Reg. 1. Short Title and Commencement :

(i} These reguiatsons may be calied Bank of
'~ Maharashtra Officer Employees {Discipline
and Appeal) Regu!atlons 19786.

ity They shall coms into force on 5/10/1976.
Reg. 2. Application :

These regulations shall apply to all officer employees of
the Bank, but shall not apply to -

()
(i

(i)

to the Chaiman of the Bank ;
the Managing Director ;
any wholetime Directar, if any ;

those who are In casual employment or paid
from contingencies ;

(v} the award staff and ;

(vi) the officer on contract.

(iv)

Reg. 3. Definitions :

In these regulations, unless the context otherwise
- requires -

-{da)  "Act" means the Banking Companies (Acquisition
and Transfer of Undertakings} Act, 1970 (5 0f 1970 };
“Appellate Authority” means the authority specified
in the Schedule to dispose off appeals ;

(b)
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(Reg. 3 contd.) (c) vAward Staff* means the persons co’vered by the
"award" as defined in the Indusjrial Disputes
{(Banking Companies) Declsmn Act, 1955
(41 of 1955 ) ;

(d) “Bank" means Bank of Maharashtra ;

(e) "Board" means the Board of Diractors of the Bank

() “Competent Authority” means the authority

 appointied by the Board for the purposes of these
regulations; -

(gy “"Disciplinary Authority® means the auihorlty
specified in the Schedule which is competentto
impose on an officer employee any of the penalties
specified in regulation 4 ; kS

{h) "Government® means the Central Government ;

(i) " Managing Diractor * means the Managing Director
of the Bank ;

iy “Officer employee" means a person who holds
supervisory, administrative or managerial post in
the bank or any other person who has been
appointed and is functioning as an officer of the

" bank, by whatever designations called and includes
a person whose services are temporarily placed at
the disposal of the Central Government or a State
Government or any other Government Undertaking
or any other public sector bank or the Reserve Bank
of India or any other organisation but shall not
Include, casual, work charged or contingent staff

- or the award staff ;

(k) "Public Financial Institutions" means

I the Industrial Credit & Investment
Corporation of India Limited, a company
owned and registered under the Companies
Act, 1956 (1 of 1986 ) ;

ii. the Industrial Finance Corporation of India .
established under section 3 of the Industrial
Finance Corporation Act, 1948 (15 of 1948) ;
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(Reg. 3 contd.) ii.  the industrial Development Barik of India,
' established under section 3 of the Industrial
Development Bank of lnidla Act, 1964
(18 of 1964), o
iv. the Life Insurance Corporatlon of India,
established under section 3 of the Life
- Insurance Corporation Act, 1956 (31 of 1858),
v.  the Unit Trust of India, established under-
section 3 of the Unit Trust of India Act, 1963,
(52 of 19863},
vi. any.other financial institution which is -
declared by the Central Government by
notification to be a public financial institution ;

(1) "Public Sector Bank " means -

i. - acorresponding new bank specified in the
First Scheduie to the Act,

ii. . - acorresponding new bank specified in the
First Scheduie to the Banking Companies
(Acqusition & Transfer of Undertaklngs ) Act,
1980 (40 of the 1980 ),

i. . the State Bank of Indla constituted under the -

: State Bank of India Act, 1955 ( 23 of 1855),

- iv. . asubsidiary Bank constituted under the State
Bank of India (Subsadlary Banks) Act, 1959

: {38 of 1959), and :

v. any other Bank which -the Central

~ Government may determine to be a public
sector bank for the purpose of these

regulations having ragard to its manner of

ihcorporation ;

{m) "Public Servant * means a person as defined as -
public servant in section 21 of the Indlan Penal

_ Code (45 of 1860 ),

{n} "Reviewing Authority" means the authority speciﬂed

" inthe Schedule,

(o) *“Schedule " means the Schedule appended to
these regulatlons '
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Reg. 4 Penalties : | C A7
- The following are the penaltles WHIiCH may ‘be
imposed on an officer employde for acts of
‘mis—conduct or for any other good and sufficient

reasons.
Minor penalties : -

(a) Censure.
(b) . Withhoiding of increments of pay wnh
L S _ or without cumulative effect.
Lo o _ (c) withhelding of promotion,
' S . (d) Recovery from pay or such other amounts as
. may be due to him of the whole or part of any
pecuniary loss caused to the bank by
negtigance or breach of orders,
Lol _ (8) reduction to a lower stage in the time scale
i ' : . _ of pay for a period not exceeding 3 years,
' o - without cuulative effect & not adversely
‘affecting his pension

Major penalties :

i () save as provided for in (e¢) above reduction
. to a lower stage in time-scale of pay for a
e - - specified period, with further directions as to
Dl ' - whether or not the officer will earn increments
B . of pay during the period of such reduction and
k S _ _ whether on the expiry of such period the
E | : o reduction will or will not have the effect of
B I ' postponing the future increments of his pay.

{g)  reduction to a lower grade pr post
I _ (h) compulsory retirement.

i . - () removal from service which shall not be a

| ' o disqualification for future employment.

N . () dismissal which shal ordinarily be a

e i
T,

disqualification for future empioyment. 4 |




Explanation :

The following shall not amount to a penalty within

@

(i)

(i)

{iv)

(v}

(vi)

-~ (vil)

the meaning of this regulation namely :—
withholding of one or mare, fncremants of an
officer smployee on account cﬂ his failure to pass
a prescribed departmental tebt or examination in
accordance with the terms of appointment to the
post which he holds,

stoppage of pay of an officer employee at the
efficioncy bar in a time scale, onthe ground of hfs
unfitness to cross the bar, -
Non-promotion, whether in an officiating capaclty

- or otherwise, of an officer employee, fo a higher

grade or post for which he may be eligible for
consideration but ior which he is found unsuitable

“after consideration of his case,

reversion to a lower grade or post, of an officer
employee officiating in a higher grade or post on

~ the ground that he is considered, after triaf, to be

unsuitable for such higher grade or post, or on
administrative greunds unconnected with his
conduct. -

reversion to his previous grade or post, of an .-
officer employee appointed on probation to
ancother grade or post during or at the end of the
period of probation, in accordance with the terms
of his appointment or rules or orders governing
such probation,

reversion of an officsr employee to his parent
organisation in case he had come on deputation;
termination of the service —

{a) of an officer employes appqjnted on probation
during or at the end of the period of probation, in
accordance with the terms of his appointment, or
the rules or orders goveming such probation,
{b) of an officer employse appointed in a
temporary capacity otherwise than under a

. contract or agreement ; on the expiration of the

period for which he was appointad, or earlier in
accordance with ths tarms of his appointment,

- {c} of an officer employee appointed undet a

contract or agreement, in accordance with the

terms of such contract on agreement, and




~ (d) of an officer employee on aboli;_igﬁ.'>éf post;
Sos
(viii} retirement of an officer gfnployée on his
attaining the age of superannuation in
-accordance with the rules ahd order governing
such superannuation,

{ix} termination of employment of a permanent
officer employee by giving 3 month notice or
on payment of 3 month’s pay and allowances
in lieu of notice,

() termination of employmant of an officer
employee on medical grounds, if he is
declared.unfit to continue in bank's service
by the bank's -medical officer.

Reg. 5. Authorlty to Institute dismpllnary proceedlngs and impose

The Managing Director or any other authority
empowered by him by general or spacial order may
institute or direct the Disciplinary Authority to
institute disciplinary proceedings against an officer
employee of the bank.

The Disciplinary Authority may himself institute
disciplinary proceedings.

The Disciplinary Authority or any authority higher
-than it, may impose any of the penalties specified
in regulation 4 on any officer employee.

Fiég.B. Procedure for'imposing major penalties :

" No ordsr imposing any of the major penalties
specified in clauses (f}, (g) (h) (i) and (j) of
regulation 4 shall be made except after an inquiry
is held in accordance with this regulation ;




(Reg. 6 contd.)

Expla‘natidn :

(2) Whenever tha discipiinary Authority is of the opinion
that there are grounds for inqulrtng,dnto the truth of
any imputation of misconduct or misbehaviour
against anofficer employee, /it may itself inquire

- into, orappoint any other public servant (hereinafter
referred to as the inquiring ‘authority ) to inqulre
into the truth thereof.

- When the Disciplinary Authority itself holds the inquiry
any reference in sub-reguiation (8) to sub-regulation
(21) to the inquiring authority shall be construed as a
reference to-Disciplinary Authority. -

(3) Where it is proposed te hold an inquiry, the
Disciplinary Authority shall frame definite and
distinct charges on the basis of the allegations
against the officer employse and the atticles of
chargs, together with a statement of the allegations
on which they are based, shall be communicated
in writing to the officer employee, who shall be
required to submit within such time as may be
specified by the Disciplinary Authority, (not
exceeding 15 days ), or within such extended
time as may be granied by the said Authority, a
written statement of his defence.

(4) On receipt of the written statement of the officer
employee, orif no such statement is received within
the time specified, an inguiry may be held by the
Disciplinary Authority itself, or if it considers it
necessary, so.to do, appoint under sub-regulation
{2} an Inquiring Authority for the purpose;

- Provided that it may not be necessary to hold an
inquiry in respect of the articles of charge admitted
by the officer employee in his written statement but
shall be necessary to record its findings on each

- such charge

(5) “The Dlsmphnary Authonty shall, whers it Is not the
mqun‘ing authority, forward to the inquiring authority.




(Reg. 6 contd.).

Note :

lg_.(

(6)

(7)

(i) a copy of the articles of cha;ge;/and
statements of |mputat|ons ef mlscfonduct or
misbehaviour, -

(i}  acopy of the written stat ment of defence i

' any, submiited by the officer employee,

(lii)  a list of documents by which and list
of witnesses by whom the articles of charge
are proposed to be substantiated,

(ilv) a copy of statement of the witnhess, if any,

(v} evidence proving the delivery of articles of
charges under sub-reguiation (3),

(vi) acopy of the order appointing the ’Presentmg
- Officer’ in terms of sub-regulation

Where the Disciplinary Authority itself inquires or
appoints an inquiring authority for holding an

~inquiry, it may, by an order, appeint a public servant
to be known as the ' Presenting Officer' to present

on Its behalf the case n suppont of the arlicles of

. charge.

The officer empioyese may take assistance of any
other officer employee but may not engage a legal
practitioner for the purpose, unless the Presenting
Officer appointed by the Discipiinary Authority is a
legal practitioner or the Disciplinary Authority
having regard to the circumstances of the case so
permits

‘The officer smployee shall not take the assistance of any

other officer employee who has two pending disciplinary
casses on hand in which he is to give assistance.

. 8

(a) The ingquiring authority shall by notice in
~ writing specify the day on which the officer




(Reg. 6 contd.)

(9)

(10)

{i

(b)

(c})

{d)

employee shall appear in pe;sqm before the
inquiring authority. -

- On the date fixed by the iﬁqwrmg authority,

the officer employee shai__l appear before the
inguiring authority, at the time, place and date
specified in the notice.

The inquiring authority shall ask the officer
employee whether he pieads guilty or has
any defence to make and if he pleads guilty
to any of the articies of charge, the inquiring
authority shall record the plea, sign the record
and obtain the signature of the officer

emplioyee concerned thereon.

The inquiring authority shall return a finding
of guilt in respect of those articles of charges
to which the officer employee concerned

pleads guilty.

If the officer employee does not plead guilty, the

inquiring authority shall adjourn the case te a later
date not exceeding 30 days or within such extended
time as may be granted by the inquiring authority.

(a)

(b)

The inquiring authority shall, where the officer
employee does not admit all or any of the
articles of charge, furnish to such officer
employes a list of documents by which, and
a list of withesses by whom the articles of
charge are proposed to be proved.

The Inquiring authority shall also record an

order that the officer employee may for the

-putrpose of preparing his defance.

inspect within five days of the order or within such
further time not exceeding five days as the
inquiring authority may allow, the documents listed,




(Reg. 6 contd.)

Note :

(ii)
(i)

{v)

submit a list of documents and wﬂnes;és that he
wants for the inquiry, 7

be supplied with copies of staterients o’f wilnesses,
if any, recorded earlier and thefinquining authority
shall furnish such copies not later than three days

. befora the commencement of the examination of

the witnessas by the inquiring authority,

give a notice within ten days of the order or within
such further time not exceeding ten days as the
inquiring authority may allow for the discovery or
production of the documents referred to in item {ii)

~ The relevancy of the documents and examination of the

witnesses referred to in item (u) shall be given by the
officer employee concermed.

(11)

(12)

 (13)

The inquiring authority shall, on receipt of the
notice for the discovery or production of the
documents, forward the same or copies thersof to
the authority in whose custody or possession the

‘documents are kept with a requisition of the

production for the documents on such date as may
be specified.

On receipt of the requisition under sub-regulation
(11), the authority having the custody or possession

of the requisitioned documents shall arrange to

produce the same before the inquiring authority on
the date, place and time speclfled in the
requisition ;

Provided that the authority having the custody of
possession of the requisitioned documents may
claim privilege if the production of such documents
will be against the public interest or the interest of
the bank. In that event, it shall inform the inquiring
authority accordingly.

On the date fixed for inquiry, the oral and
documentary avidence by which the articles of
charges are proposed to be proved shall be

10




(Reg. 6 conid.)

(14

(18)

- {16)

produced by or on behalf of the Disciplinary Authority.
The witnesses produced by the Presenting ‘Officer
shall be examined by the presenting officer or by
another officar duly nominated by the Disclpllnary
Authority to act on behalf of the Pfesentmg Officer
and may be cross examined by or pn behalf of the
officer employee. The Presenting Officer or the
officer nominated to act on his behalf shall be entitied
to re-examine his witneases on any point on which
they have been cross-examined but not on a new
matter without the leave of the inquiring authority.
The Inquiring authority may also put such questnon
to the witness as it thinks fit.

Before the ciose of the case, the support of the
charges, the inquiring authority may inits discretion
aliow the Presenting Officer to preduce evidence
not included in the charge-sheet or may itself call
for new evidence or recall or re-examine any
witness. In such case, the officer employee shaill
be given opportunity to inspect the documentary
evidence before it ig taken on record, or to cross-
examine a witness, who has been so summoned.
The nquiring Authority may also allow the officer
employee to produce new evidence, if it is of opinion
that the production of such evidence is necessary
in the interest of justice. '

When the case in support of the charges is closed,
the officar employee may be required to state his
defence, orally or in writing, as he may prefer. If
the defence is made orally, it shall be recorded and
the officer employae shall be required to sign the
record. In either case a copy of the statement of
defence shall be given to the Presenting Officer, if
any, appointed,

The evidence on behalf of the officer amployee

11




(Reg. 6 contd.)

shall then be produced. The officer employee may
examine himseif in his cwn behalf, if he so prefers.
The witnesses produced by the gfﬁge"-'r;._employee
shall then be examined by the officeremployee and
may be cross-examined by the Presenting Officer.
The officer employee shall be erititled to re-examine

- any of his wﬂnesses on any péints on which they

(7)

have been cross-examined, but not on any new
matter without the leave of the inquiring authority.

The in_quiri'ng' authority may,_- after the officer
employee closes his evidence, and shall, if the
officer employee has not got himseif examined,

-generally question him on the circumstances

appearing against him in the evidence for the
purpose of enabling the officer smployee to explain
any circumstances appsaring in the svidence

. ag_ainst him.

The inquiring authority may after completion of
production of evidence hear the Presenting Officer,

L if any appointed and the officer employee or permit

(19).

them to file written briefs of the respective case
within 15 days of the date of completion of the
production of evidencs, if they so desire.

If the officer employee does not submit the written
statement of defence referred to in sub regufation
(3) on or before the date specified for the purpose
or does not appear in person, or through the
assisting officer or otherwise fails or refuses to

~comply with any of the provisions of these

regulations, the inquiring authorlty may hold the

. inquiry ex-parte

(20)

Whenever any inqu'irin_g authority, after having
heard and recorded the whole or any part of the
evidence. in an inquiry ceases to exercise

12




(Reg. 6 contd.) jurisdiction therein, and is succeeded by another

' inquiring authority which has, and which exercises,

such jurisdiction, the Inquiring authority so

b succeeding may act-on the evidence so recorded
b by its predecessor and partly by itselif; ¢

Provided that if the succeeding inquiring authority
is of the opinion that further examination of any of
the witnesses whose evidence has already been
recorded is necessary in the interest of justice, it

may recall, examine, cross-axamine and re-examine
any such witness as herein before provided.

21) @ On th.e conclusion of the inquiry the inquiring
authority shall prepare a report which shall
contain the following: -

{a} a gist of the articles of charge and the
- statement of the imputations of misconduct
or misbehaviqu r,

(b) a gist of the defence of the officer employee
in respect of each anicle of chargs,

(¢} an assessfnent of the evidence in respect of
sach-article of charge, '

(d) the findings on each articte of charge and the
reasons there for,

Explanation : If in the opinion of the inquiring authorlty, the
> proceadings of the inquiry establish any article of
o _ charge different from the original article of charge,
- it may record its findings on such article of charge:

- Provided that the findings on such article of charge shall
not be recorded untess the officer employee has either
admitted the facts on which such article of charge
is based or has had reasonable opportunity of defending

13




(Reg. 6 contd.) himself against such article of charge _'

(ii)

o

The inquiring authority, where it is np’t itself the
Disciplinary Authority, shall forward to the
Disciplinary Authority the records of lhquiry which
shall include - '

'(a) the report of the inquiry prepared by it under

clause (i}; _ :

(b} the written state:ﬁent of defence, if any,
submitted by the officer employee referred
to in sub-regulation (15);

(c) the oral and documentary evidence produced
~inthe course of the inquiry;
{d) written briefs referred to in sub-regutation
(18}, if any; and

(e) the orders, if any, made by the disciplinary
Authority and the inquiring authority
in regard to the inquiry.

Reg. 7. Action on the inquiry report :

(1)

@

The Disciplinary Authority, if it is not itself the

- inquiring authority, may, for reasons to be recorded

by it in writing, remit the case to the inquiring
authority for fresh or further inquiry and report and
the inquiring authority shall thereupon proceed to
hold the further inquiry according to the provisions
of regulation 6 as far as may be.

The Disciplinary Authority shall, if it disagrees with

the findings of inquiring authority on any article of
charge, racord its reasons for such disagreement
and record its findings on such charge, if the

14



(4)

(1)

2)

evidence on record is sufficient for the purposs:

if the Disciplinary Authority, having regafd to its
findings on all or any of the articles of chafrge, is of
the opinion that any of the penalties spscified in
regulation 4 should be imposed on the officer
employee it shall, not withstanding
anything contained in regulation 8, make an order
imposing such penalty.

If the Disciplinary Authority having regard to its

findings on all or any of the articles of charge, is of

the opinion that no penalty is calied for it may pass
an order exonerating the officer amployee
conhcerned. :

Reg. 8. Procedure for im'poslrig minor penalties:

Where it is proposed to Impose any of the minor

penalties specifiad in clauses (a) to (e) of
regulation 4, the officer amployae concarnad shall
be informed In writing of the imputations of lapses
against him and given an opportunity to submit his
written statement of defence within a specified

period not exceeding 15 days - or

such extended period as may be granted by the
Disciplinary Authority and the defence
statement if any submitted by officer employee shall
be taken into consideration by the discipline
Authority before passing orders.

‘Where, however, the Disclplinary Authority is

satisfied that an enquiry is necessary, it shall follow
the procedure for imposing a major penalty as laid

down in regulation 8. -

15




(3) The record of the proceeding in such cases, shail
include - /

() a copy of the statement of myputatlon of
lapses furnished to the officer employee;

(i} the defence statement, If any of the officer
employes; and

(i) the orders of the disciplinary authority
‘together with the reasons thereof.

Reg. 9. Communication of orders:

Orders made by the Disciplinary Authority under
reguiation 7 or regulation 8 shall be communicated
to the officer employee concerned, who shall also
‘be supplied with a copy of the report of inquiry, if
any. : :

Reg. 10. Common proceedings:

- Where two or more officer employees are
concerned in case, the authority compstent to
iraposs a major penalty on all such officer
employees may make an order directing that
disciplinary proceedings against ail of them may
be taken in'common proceedings.

Reg. 11. Special procedure in certain cases:

Notwithstanding anything contained In regulation
6 or regulation 7 or regulation 8, Disciplinary

Authotity may impose any of the penatties specified

in reguiation 4 if the officer employae has been
convicted on a criminal charge, or on the strength
of tacts or conclusions arrived at by a judiclal trial.

Provided that the officer employee may be given
an opportunity of making representation on the
penalty proposed to be imposed before any order
is made (Amended w.e.f. 14/11/88).

16




Regq. 12. Suspensions:

o (1) An officer employee may be placedr"';Uri"H.er
: » suspension by the competent authority- ;

. _ _ 4
{a) where a disciplinary proceeding against him
is contemplated or is pending; or

{b) where a case against him in respect of any
. criminal offence is under investigation, inquiry
"~ ortral. ' '

{2) An officer employee shall be deemad to have been
placed under suspension by an order of the
competent authority. '

{a) with effect from .the date of his detention, if
he is detained in custody, whether on a
criminal charge or . otherwise, for a period
exceeding forty-eight hours;

(b} with effect form the date of conviction if in
. the svent of a conviction for an offence he is
sentenced to a tferm of imprisonment
exceoading forty-eigth hours and is not
forthwith dismissed or removed or
compulsorily retired consequent to such
conviction. ’ '

Explanation : The period of forty-aight hours referredto in clause
(b) of this sub-regulation shall be computed from
the commencemant of ths imprisonmant after the
conviction and for this purpose, intermittent periods
of imprisonment, if any, shall be taken into account.

{3) Where a penalty of dismissal, removal or
compulsory retirement from service imposed upon
an officer employee under suspension is set aside
in appeal or an review under these regulations and
‘the case is remitted for further inquiry or action or
with any directions, the order of his suspension




-'(Reg. 12 c_ontd;) '-

- (4)

)

N SE—

shall be deemed to have continued in force on and
from the date of the original order of dismissal,
removal or compulsory retirement and shall remain
in force until further orders. :

Whare a penalty of dismissal, removal or
compulsory retirament from service imposed upon
an officer employee under suspension is set aside
ordeclared or rendered vold in consequance of or
by a decision of a court of law, and the disciplinary
authority, on consideration of the clrcumstances of

- the case, decldes to hold further inquiry against

him on the allegations on which the penalty of

.dismissal, removal or compulsory.retirement was

originally imposed, the officer employee shall be
deemed to have been placed under suspension
by the competent authority from the date of the

. original order of dismissal, removal or compulsory

retirement and shali continue to remain under

. suspenasion until further orders.

(a) An order of suspengion made or deemed to
have Leen made under this regulation shall
continue to remain in force until it is modified or

~ revoked by the authority competent to do so.

{b) - An order of suspension made or deemed to
have bean made under this ragulation may at any
time be modified or revokad by the authority which
made or Is deemed to have been made the order.

Reg.13. Leave during suspension :

No leave shall be granted to an oﬂlcer employee
under suspensmn

18
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Reg.14. Subsistence allowance during suspension :

(a) Basic pay :

(1)

()

2)

An officer employee who is placed_,-"hﬂ*’i_i’ery
suspension shall, during the period of such

_suspension and subjact to sub-regulation (2) to (4)

be entitled to receive payment from the bank by
way subsistence allowance on the following scale,
hamely;

(i)  Forthe first three menths of suspension 1/3
of the basic pay which the officer employee

-~ was receiving on the date prior to the date of -

. suspension wrespectwe of the nature of

inquiry.

(ii) For the subsequent period after 3 months
from the date of suspension -

Where the inquiry is held departmentally by the

bank, 1/2 of the basic pay, the officer employse

was drawing on the date prior to the date of

- suspension; and

Where the inquiry is held by an outside agency
1/3 of the basic pay for the next three months and

.1/2 of the basic pay for the remainig period of

suspension,

(b) Allowances :

(1)

- 2)

For the entire period of suspension dearness
allowance and other allowances excepting
conveyance allowance and other allowance and
special allowance will be calculated on the reduced
pay as specified in items (i) and (i) of clause (a)
and at the prevailing rates or at rates applicable to
similar category of officers.

During the period of suspension an officer
employee shall not be entitled to occupation of a
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(Reg. 15 contd.)

@)

(4)

reni-free house or free use of the bank’s car oy
receipt of conveyance or entertamment‘ altowance
of special aliwance, }{ -
No officer employee of the bank shefll be entitled

to recieve payment of subsistence allowance
unless he furnishes a certificate that he is not
engaged in any other employment business,

professmn or vocation.

If, during the period of suspension an officer
smployee retires by reason of his attaining the age
of superannuation, no subsistence allowance shall
be paid to him from the date of his retirement.

Reg.15. Pay, allowances and treatment of service on tarmination of
suspension ;

4y

2)

Where the competent auth_brity holds that the officer
employee has been fully exonerated or that the
suspension was unjustifiable, the officer employee

- concerngd shall be granted the full pay to which

he would have been entitied, had he not been
si.spended, together with any allowance of which
he was in receipt imtmediataly prior to his suspension,
or may have been sanctioned subsequently and
made applicable to all officer employees.

In all cases other than those retferred to in
sub-reguiation (1), the officer employee shall be
granted such proportion of pay and allowances as
the Competent Authority may direct.

Provided that the payment of aillowances under this
sub-regulation shall be subject to all other
conditions to which such aliowancas are admissible.
Provided further that the pay and allowances
granted under this sub-regulation shall not be less

. than the subsistence and other allowances

admissible undsr regulation 14.
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.(ch. 15 contd.) (3)

(@) In a case falling under sub-regutation (1) ihe
period of absence from duty shall; for all
purposes, be treated as a penod spent on

duty, _ _;"

(b} Ina case falling under sub-regulartion (2) the
period of absence from duty shali not be
treated as a period spent on duty unless the
Competent Authorlty specifically directs, for
reasons to be recorded in writing, that it shall

. be so treated for any specific purpose.

Reg. 16. Employees on deputation from the Central Government,
‘State Government etc.

(1)

(2)

Where an order of suspension is made or
disciplinary proceeding is taken against an officer
employae, who is on deputation to the bank from

-the Central Government or the State Government

or Reserve Bank of India or another publlc sector

bank or banking company or a public financial

institution or an institution wholly or substantialty
owned by the Resarve Bank of indla or a public

- financial institution or public undertaking, or a local

authority the authority lending his services
(hereinafter referred to as the 'Lending Authority’)
shall forthwith be informed of the circumstances
leading to the order of his suspension, or the
commencement of the disciplinary proceedlngs as
the case may be.

In the ilght of the flndings in the disciplinary
proceeding taken against the officer employee --

(@) If the Disclplinary Authority is of the opinion
that any of the minor penaliies should be
imposed on him, it may pass such orders on

_the case as it deems necessary after
consultation with the Lending Authority ;




(Reg. 16 contd.)

(3)

Reg. '1 7. Appeals :

(i

i)

Provided that in the event of a diffarence of
opinion between the Disciplinary Authority
and the Lending Authority, the services‘of the
employea shall be placed at the pisposal of
the Lending Authority. __;;

{b) |f the Disciplinary Authority is of the opinion
that any of the major penalties should ba
imposed on him, it should replacs his services
at the disposal of the Lending Authority and
transmit to it proceedings of the inquiry for
such action as it deems necessary.

If the officer employee submits an appeal against
an order imposing a minor penalty on him under
clause (a) of sub regulation (2), it will be disposed
of after consultation with the Lending Authority :

Provided that if there is a difference of opinion
between the Appellate Authority and the Lending
Authority, the services of the officer employee shali

_ be placed at the disposal of the Lending Authority,

and the proceeding of the case shall be transmitted
to that authority for such action as it deems
necessaty.

An ofiicer employee may appeal against an order
imposing upon him any of the penalties specified
in regulation 4 or against the order of suspension
referred to in regulation 12. The appeal shall lie to
the Appellats Authority.

An appeal shall be preferrad within 45 days from
the date of receipt of the order appealed against.
The appeal shall be addressed to the Appellate
Authority and submitted to the authority whose
order is appealed against. The authority whose
order is appealed against shall forward the appeal

* together with its comments and the records of the
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case to the Appeliate Authority. The Appellate
Authority shall consider whether the hndings Are
justified or whether the penalty is excessive: or
inadequate and pass appropriate orders. The
Appellate Authority may pass an order.confirming,
enhancing, reducing or setting aside the penalty
or remitting the case to the authority which imposed
the penalty or any other authority with such
direction as it may desm fit in the circumstances of
the case.

- Provided that --

@)

(i

Reg. 18. Review :

if the enhanced penalty which the Appeliate

Authority proposed to impose is a major penalty

specified in clauses (f) (9), (h); (i) and (i) of

reguliation 4 and an inquiry as provided in regulation
6 hasnot already been held in the case, the

Appeitate Authority shall direct that such an inquiry

be held in accordance with the provisions of
regulation & and thereatfter consider the record of
the inquiry and pass such orders as it may deem

praper.

if the Appellate Authority decides to enhance the
punishment but an inquiry has already been held

‘as providad in regulation 6, the Appsliate Authority

shatl give a showcause notice to the officer
employea as to why the enhanced penalty should
not be imposed upon him and shall pass final order
taking into account representation, if any,
submitted by the officer employee.

Notwithstanding anything contained in these
regulations, the Reviewing Authority may cail for

‘the record of the case within 6 months of the date
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(Reg. 18 contd.} of the final order and after reviewing the case pass
such orders thereaon as it may deem fit prowded
that -- Fres

(i) if any enhanced penalty, which thef FIavIaWIng
Authority proposes to impose,:is a major
penalty specified in clause (f) (g) (h) (i) or
(i) of regulation 4 and an inquiry as provided
under regulation & has not already been held
in the case, the Reviewing Authority shall
direct that such an inquiry be held in
accordance with the provisions of
regulations 6 and thereafter consider the
record of the inquiry and pass such orders
as it may deem proper ;

(i) it the Heviewing Authority decides to enhance
punishment but an enquiry has aiready been
held in accordance with the provisions of
regulation 6, the Reviewing Authority shall
give show cause notice to the officer
employee as to why the enhanced penalty
should not be imposed upon him and shall
pass an order after taking into account
the reprasentation if any, submitted by the
officer employee

Rag. 19. Consultation with Central. Vigilance Commission : -

The Bank shall consult the Central-Vigilance Commission
whenever necessary, in respect of all disciplinary cases
having a vigilance angle.

Reg 20 Service of orders, notlcss etc.,

Every order, notice and other process made or issued
under these regulations shall be served in person on
the officer employee concerned or communicated to him
by registered post at his last known address.

‘Reg.

21, Power to relax time limit and to condone delay :

Save as otherwise expressly provided in these
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(Reg. 21 contd.) regulations, the authority competent under these
regulations to make any order may, for good aﬁd.'

sufficient reasons or if sufficient cause is shown, extend
time specified in these regulation for anythlng required
to be done under these regulations or condone/any delay.

Reg. 22. Repeal and Saving :

- (a)
)

(c)

(d)

1. Every rule, regulation, bye-law or every provision
in any agreemsent or a resolution corresponding to
any of the regulations herein contained and in force

. immediately befare the commencement of thess
_regulations and applicable to the officer employees.
is hereby repealed

2 Notwithstandlng such repeal --

any order made or action taken under the

provigsions so repealed shall be deemed to

have been made or taken under the

corresponding provisions of these

- Regulations ;

nothing in these regulations shall be
ccnatruaed as depriving any person o whom
these ragulations apply, of any right of appeal
which had accrued to him under any of the
provisions so repeaied ;

an appeal pending at the commencement of

these regulations against an order made
befare the commencamant of these

regulations shall be considered and orders

thereon shall be made, in accordance with
these regulation; _
any proceedings which have already been

- initiated but not yet been completed at the

commencement of these regulations shall be
continued and disposed as far as may be, in
accordance with the provisions, of these
regulations, as if such proceedings were
proceedings under these regulations.
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SCHEDULE OF DISCIPLINARY / APPELLATE / REVIEWING AUTHORITIES
Under Regulations - 3 (Ref. Circular No. A XI/ST/DM-1/cir-1/85 dt.2/1/95)
. . ;?’ . ;-
4

1. OFFICERS UPTO MIDDLE MANAGEMENT SCALE Il ¢

SR, _QFFICERS UPTD DISCIPLINARY APPELLATE REVIEWING
NO. MMGS- 11 AUTHORITY AUTHORITY AUTHORITY
"WORKING AT :

01 OFFICES UNDER
CONTROL OF QENERAL
" MANGER, BOMBAY

B SCALE | AND 13 CHIEF MANAGER DY. GM B.C.R. Q.M. BOMBAY
: . OF G.M.0. BOMBAY .

1} SCALE Ill AGM. /D.GM.-BGR DY.GM. B.CR./ . G.M. BOMBAY /
' . GEN. MANAGER, BOMBAY EXECUTIVE
DIRECTOR

r a

02 VERY LARGE BRANCHES/
BRANCHES AND OFFICE
OF -BOMBAY CITY
REGION (INCLUDING
TRAINING CENTRE)

) SCALE 1 AND Bl . A) V. L. BS - CHIEF AGM.S : DY.GM.B.CR.
. MANAGER DY.GM.BCR. Q.M. BOMBAY
B) OTHERS - GHIEF ) :
MANAGER
R.M.OFFICE )
11} SCALE IH AGQM./DGM. -BCR DY.GBM.BGRH./ G.M.BOMBAY /
: GEN. MANAGER, EXECUTIVE
BOMBAY ) DIRECTOR.

03 FORT BRANCH, BOMBAY

I) S8CALE | AND i CHIEF MANAGER AGM. FORT BR. BOMBAY Q.M. BOMBAY
Iy SCALE 11l A.G3.M. FORT BR., DY. G.M, B.C.R. A.M., BOMBAY

04 RECOVERY CENTRE

BOMBAY
1) SCALE 1 AND I GHIEF MANAGER, AGM,BCH./ ~  DY.QM.BCR./
_ REGOVERY BOMBAY  Dy. G.M. B.G.R. G.M. BOMBAY
19y SCALE I . AGM. /DAM.-BCR Dy. Q.M ,BCR./ G.M. BOMBAY /
: GEN. MANAGER, BOMBAY EXECUTIVE
DIRECTOR.
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SR, - OFFICERS UPTO . DISGIPLINARY APPELLATE REVIEWING
NO. MMBS- )Il WORKING AT AUTHORITY AUTHORITY :j,"AUTHOF'_lITY
- . . Z o )
05 VERY LARGE BRANCHES -
! BRANGHES & OFFICE
OF PUNE CITY REGION
(INGLUDING TRAINING
CENTEE }
1} SCALE ! AND It . A) V.LBS - CHIEF AGM./DY.GM.PCR. GM. (FER)
' MANAGER _
B) OTHERS - GHIEF -
MANAGER
R.M. OFFICE
Il) SCALE I . AGM./D.GM.-PCR  DY.G.M. PC.R. G.M. (PER)
GEN. MANAGER, (PER)  EXECUTIVE
_ ‘ DIRECTOR
06 REGCOVERY CENTRE,
PUNE & OVERSEAS
CENTRE, PUNE. _
1) SCALE | AND 1l CHIEF MANAGERS OF AGM/DGM PG.R. GM. (PER)
_ RESPECTIVE CENTRES. = .
If) SCALE l) AQGM./D.GM.-PCR  DY.GM,PC.HR./ Q.M. (FER)
GEN. MANAGER, (PER)  EXECUTIVE
DIRECTOR
07 VERY LARGE
BRANCHES / BRANCHES
& OFFICE OF - DELHI
REGION (INCLUDING
TRAING CENTRE }
: 1) SCALE 1 AND Ii A) V.L.BS - CHIEF AGM/DGM/ G.M. (PER)
MANAGER DELH1 REG,

B) OTHERS - GHIEF
MANAGER R.M.CFFICE

A.GM. /D.GM. -DELH] PY. GM. DELHI / DY. GM. Q.M. (PER)
REGION PER/ GEN., MAMAGER, EXECUTIVE
{FER) DIRECTOR

1) SCALE Il
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REVIEWING

ER, OFFICERS UPTO DISCIPLINARY APPELLATE O F
NO. MMBS- Il WORKING AT AUTHORITY AUTHORITY AUTHORITY
= i
. i
0B VERY LARBGE BRANCHES./ '
BRANCHES & OFFICES OF
REGIONS (INCLUDING TRAINING
CENTRES )
1) BOMBAY SUBURB
2) THANE - 3) BUNE RURAL
A)NASIK 5} AURANGABAD
- 8) NAGPUR 7} BHOPAL
I} SCALE | AND ¥ A} V.L.BS - GHIEF A.G. Ms. OF DY.G .M. (PER)
S , MANAGER RESRECTIVE
B) OTHERS - CHIEF REGIONS
. MANAGERS OF
RESPECTIVE
REGIONS
I} SGALE |1l AGM. /D.QAM, - DGM, PERSONNEL.  GEN.
RESPECTIVE - MANAGER
REGIONS (PER)
0% VERY LARGE BRANCHES,
BRAMNGCHES & OFFICES OF
CALCUTTA REGION
1) SCALE | AND It A) VL..B5 - CHIEF AGM. CALCUTTAS DY. G.M.
MANAGER DY. G.M. PERSONNEL (PERS.(/
B) OTHERS - A.G.M. G.M. (PER)
_ CALCUTTA _
W) SCALE LI . _ CAGM, D&M, PERSONNEL  G.M. (FER)
CALCUTTA
#)  VERY LARGE BRANCHES,

BRANCHES & OFFICES
OF REGIONS - '
(INCLUDING TRAINING
CENTRES) o

1) THANE RAIGAD {R)

2) AHMEDNAGAR

3) JALGADN, DHULE

4) SOLAPUR  5) AKOLA
S)AMRAVAT! 7) LATUR

8) CHANDRAPUR :
9) SATARA 10) RATNAGIR}
11) KOLMAPUR 12) GOA
13) AHMEDABAD

14) JABALPUR 15) INDORE
16) BANGALORE

17) HYDERABAD

- .
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SR. OFFICERS UPTO DISCIPLINARY APPELLATE ﬁEVléWlNG .
NO. MMBS- 1ll WORKING AT AUTHORITY AUTHORITY ;;ﬂUTHOHTTY
Fo
1) SCALE | AND I A) V.L.BS - CHIEF ‘DY. G.M.
MANAGER AGM IREHRD  (PERS)
"B} OTHERS - REGIONAL
MANAGERS OF
RESPECTIVE REGIONS
I} SCALE 11 AG.M. (IR AND HRD) DY. G.M. (PERS.) GEN.
. : MANAGER
. (PER)
11 CENTRAL OFFIGE,
PUNE.
ALL DEPARTMENTS
INCLUDING
, A} RECONGILIATION -
i B) A.0.C. i
1 C) TRAINING COLLEGE- '
1) SCALE ! AND I CHIEF  MANAGER, AGM.IR&HRD DY. & B.M.
DISCIPLINARY MATTERS (PERS)
CENTRAL OFFICE, PLINE.
. o GEN.
) SCALE i A.G.M. (IR AND HRD.) DGM, PERSONNEL MANAGER
_ .- (FER)
12 . INSPEGTING OFFICERS
AMD VIGILANCE
QFFICERS WORKING AT
DIFFERENT H.Q. ' o
1} SCALE | AND Il CHIEF MANAGERS, AGM. IR&HRD DY g M.
. {INSPECTION ) & Z.V.08. (PERS}
OF RESPECTIVE H.Q. _ -
11} SGALE I AG.M. (IRt & HRD. } * DGM, PERSONNEL GEN.
o MANAGER
. {PER)-
13 OFFICES NOT COVERED .
ABOVE
1) BCALE { AND I 'CHIEF MANAGER, . AG.M. iR & HRD Y. & B.M.
DISCIPLINARY MATTERS. (PERS)
CENTRAL OFFICE, PUNE. .
11y SCALE WU AG.M. (IR AND HRD.) DY. G.M, (PERS,)  GEN.
MANAGER
(PER)

29




NOTES :

1)

The Disciplinary Authorities mean that the authorities under whose administrative
Jurisdiction the officers listed in the abova achedule are working at the time of-lseuifig of
charge sheet. The concerned authorities will continue to act as such, irréspective of
tranafer of the chargesheeted officer after [raurance of charge sheet. Itlg'elariied that
officers assigned Yor the work of mora than one Region auch as law Oylcer, Securlty
Dificar, Enquiry Officer, Prasenting Officer will be considered tobe under the
admlnlstratlve control of the Regiona where their salary is drawn.

Tha authorities mentioned abova shall include officers then officiating or holding the
charge of that post.

Where any decision to institute disciptinary action has been takén and the charge shest
is notsarved, then the apprapriate Disclplinary authority wlil be In tarms of this schaduia.

Where Disciplinary proceedinga have been initiated and the charge eheet {s served by
the Disciplinary Authority as per earlier schedule, effective from 28.08.92 the new
Disciplinary Authority from the elfective data of this schedule will bs as per this
echedula. The new Disciplinary Authority ehall take over the case from the stage where
itis pending and continue onwards. In case where departimental action s completed by
Dlsciplinary Authority as par the earlisr schedule but the appeal is pending, the Appellate
Authority shall ba in accordance with this schedula, Howaver if thé present Appsellate
Authority has heard the chargesheated oﬂlcer employee than he shall dispose off the
casa.

Where discipl'inary proceedings have been initiated and charge sheet is served by the

Disciplinary Authority, ag per this schedule and subgequently the branch is upgraded as
very large Branch / Exceptionally Large Branch, the Chiet Manager / Assitant General
Manager of that brarch will be the Disciplinary Authorlty and he will take ovar the case
from the stage it is pending with the earlier Diselplinary Authorlty. If such upgraded
branch iz In a Reglon haaded by Assistant General Manager or Deputy Ganaral Manager,
such Assistant General Manager / Depuly General Manager, will be tha Appellate

. Authorlty and mother cases Asett. Gen. M.I.R & HRD, C.O. will be tha Apallate authority.
In case of downgradation of a branch, the Disciplinary Authority and the

Appellate Authority will be in consonance with this achedule. 'n case the branch is
attached to another region, tha new Diaciplinary Authority as per this schedule wil! take
over from the stage it pending. The Appellate Autherity will be changed according te
this schedule.

The powers to institute disc. action / proceedings delegated and vestad herain shall
include the power to issuie show cause nolicés and / or to issua charge sheet, to suspent
the amployee concerned, to decide about the treatmant {o be given on ravocation/
termination of suspension in tarms of Ragulation 12 & 15 respectively, as also the powers
undar ragulation 21, of Bank of Maharashtra Officar Emploveas' (Dlscipline and Appeal-
Regiilation 1976, -

.The above changes shall be effactive fram tha date ol circulation of this schedule.

However, any disciplinary procesdings Inltialed or completed prior fo the date of this
schedula shall not ba invalld dua to the change In schedule.

Whera lwo. Authorlties are shown as Appellate Authority, the Appellata Autharity will

depend upon the grade of Disciplinary Autharity i.a. Deputy General Manager for Assitant
Gensoral Manager and General Manager (P&IR} for Deputy General Manager.
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. EXECUTIVES IN SENIOR MANAGEMENT SCALE IV & ABOVE
{ TRRESPECTIVE OF PLACE OF POSTING)

I
o '
-1y ot b ot it ! ] tn el Lt o e} el et T et ) At ] st ] s et ] S
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5. SCALE OF DISCIPLINARY APPELLATE AUTHORITY  REVIEWING AUTHORITY
NO EXECUTIVE AUTHORITY : A

i

il 1 Iv DY. GENERAL MANAGER . GENERAL MANAGER EXECUTIVE DIRECTOR.
Bi PERSONNEL, C.0. PUNE PERSONLEL & IR
GENTRAL OFFICE
2 v GENERAL MANAGER EXECUTIVE DIRECTOR  CHAIRMAN & M.D.
PERSONNEL
3 i EXECUTIVE DIRECTOR  CHAIAMAN & MANAGING COMMITTEE OF BOARD
DIRECTOR " OF DIRECTORS
a4 v EXECU! IVE DIREGTOR/ GHAIRMAN & MANAGING GOMMITTEE - BOARD OF
CHAIRMAN & MANAGING DIREGTOR / CONMITTEE DIRECTORS / FULL

DIRECTOR OF BOARD OF BOARD OF DIRECTORS
: DIRECTORS '

31




